o

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH
NEW DELHI

OeAe No, 1552/94
New Delhi datad the 3Z1th May, 1995

Hon'bla Spt.Lakshmi Suaminathan, Memhar (1)

Dr.S.K. KhOSla’ »

r/o KD/44~A, DDA (MIE) Flats,
Ashok Vihar Phaga-I,
Delhiw-52 ‘

, ees Applicant
(By Advocats Shri C.B.Pillai )

VS.
Union of India, th rough

1« The Sacratary to the Govt.of India,
Departmsnt of Animal Hushandry and Dairying,
Ministry of Agriculturs, Krishi Bhawan,

New Delhim1

2. The Secratary to ths Govt.of India, :
Ministry of Parsonnel, Publin Grisvances.
and Pensions (Department of Persomnel &
Training), Morth Block, New Dglhi-

e+ Respondents

(By Advocata Shri J.ﬂanergea,groxy counsal
for Shri Madhav Panikar

0 RDE R (orAL)

L Hon'bleSmt .Lakshmi Swaminathan, Member (3 #

Laarned counssl for the respondents hag
submitted letter dated 30=-5-1995 together with the
statement on behalf of ths respondants. Is is seaen
from this statament that the reliafs prayad For in

the U.A. have besn granted. Thesa have hesn shoun

to the learned counsel for the applicant, who alsp

agrses that this 0A has now bacome infructuous, The
letter alongwith enclosure is taken on racord.
2. - In view of the ahove circumstances, this

0.8, is dismissed as having becoms infructuous. Na,casts;
yégjzéig;zygba{:@wh .

2k Megber (J)




